Tele No. 01662-250890 7_ hL |
Regional Office _

{
ﬁ_\mli Haryana State Pollution Control Board,
NmwaMgaw Regional Office: Bays No. B-7, 8, Urban Estate-II, Hisar 125005
h\ [/ 4 Email-hspcbrohr@gmail.com
No. HSPCB/HR/2019/ 3-5¢. pated: -2
To
The Registrar,
National Green Tribunal,
Principal Bench, New Delhi
Sub: Filling of status report in O.A. No. 587 of 2019 '“t ﬂ:; '
matter of Secretary Paryawaran Raksha Manch Vs State Of
Haryana.
| Please find enclosed herewith the status report in the above Sald
b
matter. i
DA/As above
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Status Report

In the matter of OA No 587/2019

‘l‘~\--r)..,, & 24
hunl.n) Paryawarn Raksha Manch

Versus

State of Haryana

Subject:-  Factual report of the

team  constituteq by Deputy Commissioner,

: ' no. LF/CT/14/2019/2841-44 dated 22.08.2019
In compliance of NGT order dated 13.08.2019.

Fatehabad vide his lette

The unit M/s S.D.B. Au
Tohana. District Fatehabad
Commissioner. Fatehab

tomobile agency, Ratia Road., Model Town.

Was visited by the Team constituted by Deputy
ad on dated 12.09.2019 and found that the said unit is engaged in
sale and servicing of Roy

al Enfiled Motorcycles/Bikes without having any washing
facility.

The team found that there were

three Royal Enfield motorcycle came for
servicing there registration no. are HR

23H-7043, HR23H-5612, HR32J-7306
Out of these three motorc

silencer which is the main ¢
the customer from where he
that he h

ycle, one motorcycle found fitted with BS-]
ause of producing more sound/noise pollution. Team asked
has got fitted with this BS-1 silencer, The customer re

as got fitted from the outside local market and is totally
restriction imposed on install

plied

unaware about the
ation of this tvpe of BS-1 silencers. However, he has assured
to the team that he will get it removed with in one day.

It was also observed by the team that there was no facility of washing of

motorcycles and no trade effluent was found discharging from the unit. Team also
inspected the stock of spare parts, but no such type of BS-1 silencers were found in the
stock of spare parts. |

' In view of the above findings, the team recommends that the chall
BS-1 silencers should be done by the traffic police regularly in large number, So that the
issue of BS-1 silencers may be resolved. The team also suggest that the Hon’ble Tribunal
may issue orders to all the two wheeler agencies that tl?ey should not entert
servicing of these type of Bikes which are fitted with BS-1 sﬂc?ncer.

The report is submitted for further necessary action please.
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(Annbh:g-;’lehta) (Umed Singh) % M (Rajinder Singh) ﬁi’ !

SDM (C) Tohana DSP Tohana E O MC Tohana AEE, HSPCB, Hisar
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Tele No. 01662-250890

— Regional Offjce

/"’" .

BT Haryana State Pollution Control Board,
‘\v}‘\/ . )
iﬁ’i- Regional Office: Bays No. B-7, 8, Urban Estate-11, Hisar -125005

D\ Email-hspcbrohrigmail.com

No. HSPCB/HR/2019/ #5233 Dated: 111519 _
Urgent being NGT matter
To

The Deputy Commissioner,
Fatehabad.

Sub: Regarding filing of reply in OA No. 587 of 2019 tittled

as Paryavaran Raksha Manch Vs State of Haryana.

In this connection, it is intimated that the undersigned had
constituted a team of the officers of this office namely Dr. Sunil Sheoran,
Sci-B, Sub Region Sirsa & Sh. Rajender Singh, AEE looking after Sub
Region Fatehabad in compliance of order dated 13.08.2019 in the above
said matter to submit the factual report within 07 days.

Both the officers of this office visited M/s SDB Automobiles,
Opp. Tilak Cotton Mill, Ratia Road, Tohana and it was found that the unit
is engaged in sale & servicing of Bullet Motorcycle without having any
washing facility. At the time of inspection unit was not found installing
, any BS-I silencer in the Bullet Motorcycle which enhance the Air and Noise

pollution.

Further in compliance of your office order vide No.
L.F./C.T./14/2019/2841-44 dated 22.08.2019 the team of SDM (Q)
Tohana, DSP Tohana, EO, MC Tohana and AEE of this office visited the
said site on dated 12.09.2019 and factual report was made and submitted
to your office vide this office letter No. 1832 dated 16.09.2019.

Sh. Rajender Singh, AEE visited the office of Sh. Anil Grover
Additional Advocate General of Haryana on dated 09.10.2019 tq prepare
and file the reply in the Hon’ble NGT but the Sh. Rahul Khurang Advocate

Pointed out the following to be done before filing the reply:

1. The action to be taken against the motorcycles found at the time of
visit on dated 12.09.2019 which were having BS-I sjlencer installed.

2. To identify the shops from where the said Motorcycles got replaced
the BS-I silencer.
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3. To obtain the list of Bullet Motorcycles frOmtheofflce of RTA

Tohana from 01.04.2017 to till date and to randomly check and
verify which silencer they have installed in their motocycles and
from which place, in case if any.

. What action has to be taken till date against the violators who were
found running with the BS-I silencer by the Traffic Department?

. Directions for not servicing the Bullet motorcycles/ two wheeler
agencies which are having installed BS-I silencer to be issued at the
level of District Administration as in the report it was proposed in

the factual report that the directions may be issued by the Hon'ble
NGT.

In view of above, it is requested that the necessary directions

* may please be issued to the concerned departments specifically to RTA

J, concerned and DSP Traffic Police to comply with the above said

observations and to submit report to your good self within 07 days under

“intimation to this office, so that the proper report can be filed before the
Hon'ble NGT well in advance.

Submitted for kind information and further necessary action
please.

DA/- Inspection report dt. 05.09.19

Factual report dt. 12.09.19
: % A
; Regional Officer
r D}%{ Hisar Region
¢ = e
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